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case of M/s. Voltas Limited relates to 
old Section 4 of the Central Excises 
and Salt Act, 1944. New Section 4 
of the said Act came into force on 
1-10-1975. M/s. I.T.C. Limited are 
required to pay central excise duty 
eta the basis o f the value determined 
under new. Section 4 with effect from 
1-10-1975.

However, M/s. I.T.C. Limited filed 
writ petitions in the various High 
Courts claiming deduction of post-
manufacturing expenses from their 
sale price for arriving at the assess-
able value under new Section 4. They 
are paying central excise duty on the 
value excluding post-manufacturing 
expenses as per decision/stay order of 
the High Courts. The Government 
have filed appeals against adverse 
judgements ° f  the High Courts in the 
Supreme Court. Appeals in the 
Supreme Court and some writ peti-
tions in the High Courts are still 
pending.

(b) The assessments are being 
made provisionally on the basis of 
ifie  assessable value excluding the 
post-manufacturing expenses in view 
of the Court’s orders. There is, 
therefore, no evasion of excise duty.

(c) In view of (b) above, does not 
arise.

(d) There is no proposal to appoint 
a high level Commission as the dis-
pute about exclusion of post-manufac-
turing expenses from the sale price 
for determining the assessable value 
under new Section 4 of the Central 
Excises and Salt Act, 1944, is pending 
decision in the Courts.
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Financing of Hotel Project at Ralgtn* 
.. Road by Pare Drinks

3009. SHRI R. N. RAKESH: Will
the Minister of FINANCE be pleased 
to state:

(a) has IDBI or IFC or LIC or any 
other Government financial institution; 
agreed to finance the hotel project at 
Raisina Road by Pure Drinks;

(b) what is Government’s experi-
ence with Mohan Machineries Ltd. (a 
Pure Drinks affiliate) regarding, loan 
repayment and interest overdue; and

(c) how, many times have the 
loans been rescheduled to Mohan. 
Machineries?




